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Betweens:
1. Divisional Failway Menager, (EG)
" Soutn Central Railway, Secunderabad,
2. Pormanont "oy Inseactor (fon)
s.C.Rly, Secunderabad.
3. Chiefi Signal Inspector,
Signal & Telecommunication Department,
S.C.Rly, Secunderabad.
and
1. P Yadosyi vt
2. Presiding Officer, Labour Court,

Narayanaguda, A P, Hyderabad.

Date of Order: 6/7-93

)

applicants.

A

Respondents.

Fer the gpplicantsL Mr.N.t.Devraj, SC for Rlys.

For the Respondents:. .e

CORAM$

.- AID

THE HON'BLE Mp,JUSTICE V.NEELAIRI RAO : VICE CHAIRMAN

THE HON'BLE MR.P.Q.TIRUVEHGAEE@ :+ MEMBEL.(ADMIT)

The Tribunal made the following Order:-

Admit. The operation of the order dated 11i-3-92

~in C.M.P.No. AR D /gA_is suspended until further orders.

Issue notice to the Respondents.

éiI)

Post ﬁhe case on 6.9,93.'

¥

Te, : :

1. The Divisional Raillway hanager (B.G) S.C.Rly, Secunderabad.

3. The Permanent way Inspector (Con) S.C.Rly. Secunderabad.

'3, The Chief Signal Inspector, Signal & Telecommunication
Department, &.C.Rly, Secunderabad. ) . '

4. The Presiding Officer, Labour Court, Narayanaguda, Hycerabad.

5. One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd.

6. One copy to Mr. .o

7. One spare CoOpYy.
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TN THE CRNTRAL ADE;NISTBATIVE TRIBUNAL
HYDERABAD BENCH AT QYDERABAD

f

THE HON'ELE ME.,NUSTTCE V.NEELADRI RAC
VICE CHEIRMAN

A.B.GORTY ; MEMBER(ZD)

AN

THE HOMN'BLE I
J

.7 .CHANDRASEKHAR REDLY
' MEMBER(J) -

\_.-d{:ﬁ‘ )
THE EON' BLE‘ 'I'IR .P .T .TIRUV LDJUS:—,H.,:

. , o
Dated 3 b.z7/._1993 .
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Mt 7 ., C.A. NO,
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0.&.No, <3qu'}‘

Admitted and Interim direction
issued

Alldwed
Disppsed of with direc_:'ti/

+ Dismidssed

Dismigsed as withdxawn
Iismissed for default.
Ordered

as to costs.
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